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CENTRAL ADMINISTRATIVE TRIBUNAbuch {3
CALCUTTA. BENCHM O S

KOLKATA .« ;0 30 .;»"»T» f‘,é:le-; T
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OA. 350/906/2015 . 77" Date of order 07.04.2021
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Present Hon’bleMs ‘Bidisha Bafiérjee, Judicial Member

b raiva :;:"i & ;'.1 sy LAmarar,
11 Provatra Katary, Son"‘ ‘of7 ! iLiate.
' " Krishikash Karar residing -at
| «. 374:32iKadamtdla, - [»Post  [Office:
Kadamtala i Police Stat1on

Dlstrlct ‘Howrah-711101.
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1% Unions of India0throughcsthe
' S’é‘b"retary,“ Eastern.-! Railway; 17
NetajiftiSubhas Road Kolkata-
700001, + L s

e \\)..-n-," .

] 0\"‘5 :'\:"‘;:;}wA;

2; The General i\vll.anager, Eastern
t Rallway,. Koﬂaghat ) Kolkata-.

700001 ¢ mT e L R NV TUERY
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3. D1v151onal i Raﬂway " Manager '
' ‘Eastern Railway, Howrah- 711101

L errmoandanl
E : 4, ..Addltlonal S .D1v131onal Rallway
: ‘ , Manager, Eastern Railway,

Howrah-711101.

S. Chief Personnel Officer, Eastern
- Railway, FAirle, Kolkata-700001.

6. Senior - Divisional  Personnel
" Officer, Eastern Rallway, Howrah-
711101.

7. Assistant Personnel Officer,
Eastern Railway, Howrah-711101.

8. Public Information Officer,
Eastern Railway, Howrah-711101.

9. Superintendent (C&.W) Howrah.
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L7 777 lRespondents.
For the.A!pplicant 7}: Mr. P.C. Das with
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Ms .T. Ma.lty, Counsel
For the Respondents _-»l- Mr“‘s Chatteqee, Counselw TR
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Per Ms. Bidisha Banerlee, JM
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This matter is taken up by Slngle Bench»m terms— of 'Rule
P" o
154 and Appendlx VIII of Central Admlmstratlve Trlbunal Rules

of Practlce, 1993, as 10 comphcated questlon of law is mvolved
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and with the consent of bothj'f)éﬁ'tie's. "3

v L a L T g Dt iigo v hos llesed
2. Heard both: partles A . o
g i - Rl B i W Tiandt WD ol
! .
3¢, , This:OA has been ﬁ-led“to seek.the:following reliefs:~..:53
“;. “8(a) An order directing the respondents to consider the
¢ ~treprdséntdtions mdade by“the 'abplicant *pertaining to” the
- . payment towards leave encashment on the basis of the .
g I record and-by the pay slzpm v, et nerrinal
. ... (b) -An order, directing: the respondents to- consider. the
- perzod for which the applzcant is entitled for payment
2 .ftowards Leave Average Pay relymg upon the. -pay slips
“that were furnished to the dpplicant'in thé earlie’ period of
his service alongwlth mterest till the date of realization.
i < A PP S5 T S
| {c} Any other reltef or relzefs of the Hon‘ble ’I‘nbunal
L o may deemﬁtandproper T R A
3. :’I‘here is factual dispute in regard to availability of the

lea\}e in tI;e leave acc'ount of‘ applicant and applicant has alleged
th%t he l has withct_t*awn less amount against the leeve
encashmelnt. Hence,l_ the oresent O.A. is disposed of with
dirﬁection to respondent no. 4 i.e Additional Divisional Railway
Manager or any other competent authority to grant personel
hearing of the applicant where applicant shall furnish the details
of Pay Slip on the basis of which respondent authority shall pass

a reasoned and speaking order within a period of four months

from todat'y. If, after consideration, applicant is found entitled to
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any i_'amout}t, the same' shall be granted.to him within the said
period. It is made clear that I'have not entered into the merit of
the case. 5

3

6.  Accordingly, the OA.is disposed of. No costs. .-

. !
(Bidisha Banerjee)
Member (J) .
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